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The bait petition No.13B9/zo2L dated 1B-1 t-zIzt
fifed on behalf of accused Md. Rajib Ali uls 439 crpc for
granting bail to him in connection with Missamari ps case
No.90/2021 corresponding to GR case No.3149/ 20zL
under section 366 (A) of lpc is taken up as the case diary
as called for received on today.

Also perused the instant bail petition. The petitioner
has, submitted that the accused person is innocent and he
has not committed any offence as aileged in the FIR.

Heard both sides. perused the case diary.

The prosecution story in brief is as follows that on
10-10-2021 the complainant sahidul Islam lodged an FIR
to the effect that on 09-10-2021 at about B-30 a.m., the
accused Raju Afi kidnapped his niece Must. sadia Jinnat,
aged 15 years, from Garubandha daily market near school.
After receiving the ejahar, the o/c of Missamari ps has
registered a case vide Missamari ps case No.90/20 zL u/s
366 (A) of lpc and started investigation thereon.

on perusar of the case dairy, it appears that the
investigation of this case is almost completed. Further, in
164 crPC statement, the victim girl Must. sadia Jinnat has
stated that she herself eloped with the accused with her
own will. Apart from I have not found sufficient
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eontcJ". incriminatory materials against the accused Rajib Ali. The

accused Rajib Ali has been detained in judicial custody

since 0B- 1 L-202L tilt today.

considering the allegations levelled against the

accused and the materials so far collected, I find that this

is a fit case where the benefit of bail can be extended to
the accused. Accordingly, petition bearing No.1389/202L is

allowed.

Accused Md. Rajib Ali is allowed to go on bail of
Rs.10,000/- (Rupees Ten Thousand) only with one surety

of like amount to the satisfaction of learned Eleka

Magistrate on the conditions that :- (i) he shall make

himself available before the investigating officer as and

when required by him for the investigation of the case ; (ii)
he shall not directly or indirectly make any inducement,

threat or promise to any person acquainted with the facts

of the case so as to dissuade him/her from disclosing such

facts to the courL or the investigating officer and (iii) he

shall not hamper the investigation or temper with the

evidence of the case.

Return the case dairy,

Misc. Crl (Bail) case is disposed of accordingly.

Send a copy of this order to the concerned court.

Inform all concern.
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